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IN THE INCOME TAX APPELLATE TRIBUNAL
“C” BENCH, KOLKATA

BEFORE DR. MANISH BORAD, HON'BLE ACCOUNTANT MEMBER

&

SHRI SONJOY SARMA, HON'BLE JUDICIAL MEMBER

I.T.A. No. 796/Kol/2023
Assessment Year: 2012-13

Shree GR Exports Pvt. Ltd. Deputy Commissioner of Income-
Mica House Vs tax, Circle-8(2), Kolkata
2A, Pretoria Street
Shakepeare Sarani
Kolkata - 700071
[PAN : AADCS5961N]
srdftaTeft/ (Appellant) T&fT/ (Respondent)
Assessee by : None
Revenue by : Shri Arun Kumar Meena, JCIT, Sr. D/R
gaars #it aira/Date of Hearing 08/02/2024

T # ar@ /Date of Pronouncement: 19/02/2024

ARIT/ORDER

PER DR. MANISH BORAD, ACCOUNTANT MEMBER :

The present appeal is directed at the instance of the assessee against the

order of the National Faceless Appeal Centre, Delhi (hereinafter the “1d.
CIT(A)”) dt. 13/07/2023, passed u/s 250 of the Income Tax Act, 1961 (“the

Act”) for the Assessment Year 2012-13.

2. None has appeared on behalf of the assessee. There is an application

dt. 18/09/2023 filed by the director of the assessee company stating that the

assessee does not want to pursue this appeal and requesting for withdrawing

the appeal. Accordingly, we dismiss this appeal as withdrawn.

3. In the result, appeal of the assessee is dismissed.

Order pronounced in the Court on 19th February, 2024 at Kolkata.

Sdy/-
(SONJOY SARMA)
JUDICIAL MEMBER

Kolkata, Dated 19/02/2024
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Sd/-
(DR. MANISH BORAD)
ACCOUNTANT MEMBER
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